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Hinduja Housing Finance Ltd.
Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet,

>

BAIRICRL I
FRCRLFES P IR

Chennai-600015, and Branch office: at F8, first floor, Mahalaxmi
Tower, Sector 4, Vaishali, Ghaziabad-201010
Email: auction@hindujahousingfinance.com
RLM - ANURAG SHUKLA - 8090655550 ¢ RRM - Shashi Mishra - 9718025302
ZRM - Pawan Pandey - 8010562716

PUBLIC NOTICE OF PHYSICAL POSSESSION OF IMMOVABLE PROPERTY

DELHI, NEARNEW CAMBRIDEG PUBLIC SCHOOL, Metro, SHAHDARA, Delhi, India - 110032

2. MR SAGAR RAJU (Co-Borrower), H NO 305, 0, DOONGAR MOHALLA SHAHDARA DELHI,
NEARNEW CAMBRIDEG PUBLIC SCHOOL, Metro, SHAHDARA, Delhi, India - 110032

LAN No. GR/KAP/KUNJ/A000001163

Karkardooma Courts, CHIEF JUDICIAL MAGISTRATE, SHAHDARA, KARKARDOOMA COURTS,
DELHI.the physical possession of the property being All that piece and parcel of Built-up Property bearing
No. 305/A/1, having land area measuring 25 Sq. Yds., (i.e., 20.09 Sq. Mts)., Out of Khasra No. 642,
situated in the area of Village Chandrawali, in the abadi of Near Balmiki Mandir, Doongar, Mohalla lllaga
Shahdara, Delhi-1100032 Boundaries: East : NE- Other Property West : SW- Gali 5.5 Ft.
North : NW- Other Property South : SE- Other Property Which has been taken over by M/s Hinduja
Housing Finance Ltd. on 29.10.2026.

The borrowers in particular and the public in general are hereby cautioned not to deal with the property and
any dealings with the property will be subject to the charge of M/s Hinduja Housing Finance Ltd.

To, 1. Ms. SAMNTRA NINHARAM (Borrower), H NO 305, 0, DOONGAR MOHALLA SHAHDARA

Whereas vide Order dated 05-10-2026 case no — 2501/2026 passed by MR. MOHIT SHARMA

Date: 01.11.2026, Place: Delhi-NCR Authorised Officer, Hinduja Housing Finance Limited

PUBLIC NOTICE
ﬂ'c’c' Ba"k Branch Office: 1CIC1 Bank Limited Plot No-23, Shal Tower, 3rd Fleor,

Mew Rohtok Rood, Karal Bagh. Mew Delhi- 110005

The following borrower(s) hos/have defoulted in the repayment of principol and interest towaords the Loon facilitylies)
ovoiled from ICICI Bonk. The Loands) hos/have been classified os Mon-Performing Asset(s] (MPA).

& Motice wos issued to them under Section 13(2} of the Securitisotion and Re-construction of Finonciol Assets ond
Enforcement of Security Interast Act, 2002, ot their lost known addresses. However, it has not been served and are
therefore being notified by woy of this Public Notice

fr. Mome of the Borroweer/ Co- Description of Secured Dt of Mobico senty' | WP
Bia, Borrower! Guarantor! (Lean Assatto be enforced Cutstanding ason | Dagte
Account Mumber) & Address Diote of Motice
1, | Ajay Kumoar! Monika Vishwakarmoa, |Flot Mo, D1- 0812, On 8th Floor, Tower- O, Along 09710420260 |03/ Aug)
Shri Rom/ LBRDELOOOO44TS7ES H  |With Cme Parking Spoce, Delight Residences At Hs. 20258

Me-E13 Second Floor Soarmibwl 281929/,
Wihor, Chakarpur Horyano

Gurgaon 122002

T::lpult_r_:rn. Alavar Tijcira Bood, Tekil Tijl::lrlh. Dt
Abwor Rojosthan 301019

These steps are being taken for substituted service of Motice. The obove bormowens andfor guarantor's (os applicabke)
isfare odvised to moke the owtstanding payment within 60 days from the date of publishing this Motice, Else, further steps
will be token os per the provisions of the Securitisotion and Re-censtruction of Financiol Assets and Enforcement of
securty Interest Act, 2000
Drote: Movember 01, 2026,
I.d‘:-'_lm:e: Soharanpur{Bareilly]

Simcerely Authorised Officer,
For ICICI Bonk Led. _j

NEELKANTH ROCK-MINERALS LIMITED
CIN WO, L14218RJ198EPLCOG2162
REGISTERED OFFICE: FLAT MO, 606, SCHEME CHOPASANI JAGIR,
KHASREA NG, 178574, PLOT MG, 1516, JODHPUR, RAJASTHARN- 342001
Website: https:fwwwneelrock.com = E-mall 1D: infoi@nesirock. com;
Tel: +0291-2631839 « SCRIP CODE: 531049 SCRIP ID NEELKAN

EXTRACT OF UNAUDITED FINAMCIAL RESULTS FOR THE QUARTER AND HALF YEAR EMDED
3UTH SEPTEMBER, 2006 (b 11 | akhs except EPS)

ThE Results, along with the Sudidor's Limited Review Reporl, have baan IE'HEEI
posted on the Company's wabsile al hilps v neelrock. comyd and Gan b =
accessed byscanning the OR Code,
Mobe: The above intimalion is in accordancs with seguiation 33 read with Begalation
47 1) of the SEBI (Listing ObBgation & Discloswre Requirements) Regulations, 2015
; By the order of the Board
E?;:é Fj:j;'“tf“ For Meelkanth Rock-Minerals Limited
: H Sdl- Swapan Mohit Goli
[{Additional Director) DIN: 12006048
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3;'? PASUPATI ACRYLON LIMITED

w' y CIN: L50102UP1982PLC015532

' Regd. Office : Kashipur Road, Thakurdwara, Distt. Moradabad (U.P)

Corp. Office : M-14, Connaught Circus (Middle Circle), New Delhi-110 001
Tel. No. : 91-11-47627400, Fax No : 91-11-47627497

E-mail : secretarial@pasupatiacrylon.com; Website : www.pasupatiacrylon.com

NOTICE OF SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALIZATION OF PHYSICAL SHARES

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750/2026 dated
30" January, 2026, all shareholders are hereby informed that SEBI has provided
a Special Window of one year to facilitate shareholders in lodging/re-lodging
transfer requests for physical shares.

This special window remains open from 5" February, 2026 to 4" February, 2027
and is available for lodging/re-lodging of transfer deeds of physical shares that
were sold/purchased prior to 1% April 2019, and also available for such transfer
requests which were submitted earlier and were rejected / returned/ not attended
to due to deficiency in the documents/ process/ or otherwise.

Shares transferred, pursuant to this Special Window, shall be mandatorily issued
only in demat mode, after following the due process and such shares shall be
locked-in for one year from the date of registration of transfer. During the said
lock-in period, such shares shall not be transferred/lien marked/pledged.

Eligible shareholders, who wish to avail this opportunity, are requested to submit
their original share certificates and transfer deeds alongwith the requisite
documents, within the above mentioned period, with the Company’s RTA, at their
office: MCS Share Transfer Agent Limited, 179-180, 3rd Floor, DSIDC Shed,
Okhla Industrial Area, Phase-I, New Delhi-110020. For any query, you may contact
by sending an email at helpdeskdelhi@mcsregistrars.com or
secretarial@pasupatiacrylon.com

The Circular can be accessed at https://pasupatiacrylon.com/wp-content/uploads/
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PIRAMAL FINANCE LTD,

[Farmerly Plrarmal Capltal and Housing Flnance Lid)

[erein after relerred to & PFELS Secured Creditar) CIN: LEA310MH1BE4PLO032G30

Registered Office © Unit Mo 801, Bth Floor, Piramal &miti Bailding, Piramal Agastya Corporate Park,
Karmani lunction, Ope. Fire Station, LBS Marg, Kurla (West), SMumbai-LD00T0

t@ Piramal
Finance

Far iImmowvable Property a8 per Rule B-{1) of the Security Inberest [Enforcement) Rules,

POSSESSION NOTICE

2002 and Appendix- 1Y

Whereas, the undersigned Balng the Authorized Officer of PIRAMAL FINARNCE LIMITED, (Formerly Piramal Cagrital and Hodsing Flnance Lid)
{herain after referned toas PRL Secured Creditor) under the Sacuritisation and Aeconstruction of Financial Assats and Enforcemant of Sacurity
Imterest Act 2002 and in cxercise of powers conferred under section 134120 read with Rule 3 of thie Security Interest [Enforcement ) Rubes 2002,
Dermand Rotice|s) issusad by the Authorsed Offcers ol the. campeny o the Barrower( sy’ Gearantoris) mentioned herein belaw o repay the
amount mentiened in the notice within 60 days frosn the date of recelpt of the sakd natice. The borrower having falled to repay the amount,
natice is kereby grven to the Borrowens)) Gearantor]s] andthe public in general that the undersigned has taken Possession of the property
described herein below ineaercise of powers conlerred an hirm ender Sub-Section |4) of the Section 13 of the Laid Act read with Rule B of the
Security Interest Enforcement rubes, 2002, The borrgwer’s attention & inwited to provisions of sub-section [B] of section 13 of the Act, in
respect of time avallable, to redeem the secured assets, Tha borrower in particular and tha public in ganeral are hereby cautioned not to deal
with tha property and any dealings with the property will be subject to the charge of Firamal Finance Ltd. (Formerly Piramal Capital & Housing
Finamce Lid) (herein alter referred taas PFLY Sacured Creditor] for & amount as mentionad hersin under with interest theraon.

Lir; Mame of the Barrawer|4]/ Descripthon of Secured Asset Dermand Motlee | Date of
Guarantar]s)/ Loan Code {immovable Property) Date and Amount |Possession
T (LC Mo BESADODSLBLIF (AN The plece and Parcel of the Property having an extent - Bullt up , Upper | OF - 29-05-2026 ¢ | 27-10-

of Delhi - Fitampura
Brancn) Sura) Raj Kurmar
| Borraswer] Raj Kismar
|Co Borraower 1)

% 2013730 /- 016
(% Twenty lakh
Thirteen Thousand
Seven Hundred

growtd Floar cowened arés admeasuring 41 B0 50.81rs and bulld on phal ol
Lt avren measuring 41D so.onirs e 30 5q-Yards proepriy no. 307 out of
Ehiasra Abadi of Qld Past Office Street Chhota Bazar Hlaga Shahdara Delki
110032 Boundaries As ;- North - Gal West :- Property of Others East :

Property of Others South:- Property of Others Thirty Gnly]
i [LC Mo. HLSAQOOE9561 AN The piecs and Parcel of the Property having an extent ;- Freehold| Dt:23-04-2026/) | 28-10
of Maita Branch] SAMIY |Residontial Plat, area mea suring 131.50 54, ¥ds., out of Ehasra no. 31 MG T 2192754 L20EE

SINGH (Bar rower)
REEMNA CHALIDHARY
{Co Bormower 1)

Sivated in Village Mohammadapur Dheds, Mohalls lalalpur Eoad, West| [% Twenty One lakh
Ward Moo 19 ‘:'-haﬂar Vihar Calony, Muradnagar, Fragana lalzbad Tehsi! Nimety Two
Modinagar, Déstt, Ghazkabad, UP Boundarkes A5 - North - Plot of Sushil|  Thousand Savan
Kimar West: Flntcfn's.h-.'u. ank Bast - Rasta 14 ft. wide South - Dther's Plot | Hundred Fifty Foer
Ol

S0 [AUTHORISED DFFICER], PERAMAL FINAMCE LIMITED

DWATE = 01.11. 2026 | PLACE : Dalhl

OFFICE OF THE RECOVERY OFFICER-I

DEBTS RECOVERY TRIBUNAL-Il, CHANDIGARH
First Floor SCO 33-34-35 Sector-17A, Chandigarh-160017
Date of Auction Sale: 08.12.2026

RC No. 369/2024

PROCLAMATION OF SALE
PROCLAMATION OF SALE UNDER RULES 37, 38 AND 52 (1), (2) OF SECOND SCHEDULE OF THE INCOME TAX ACT,
1961 READ WITH THE RECOVERY OF DEBTS DUE TO BANKS AND FINANCIAL INSTITUTIONS ACT, 1993 as amended
from time to time.

PNB
Vis

M/S SHREE HARI ENTERPRISES

(CD-1) M/S SHREE HARIENTERPRISES ASOLE PROPRIETARY CONCERN THROUGH ITS PROPRIETOR SMT. KRISHNADEVI
WIFE OF SHRI RAJ PAL - VILLAGE BAKHRIJA TEHSIL NANGAL CHAUDHARY MAHENDERGARH HARYANA. Mahendragarh,
HARYANA.

Also At. C/ONUMBERDAR HOUSE, C/O LAKSHYADAKSHYAPUBLIC SCHOOL, VILLAGE PALRA, GURGAON ,HARYANA.

(CD- 2) SMT. KRISHNA DEVI W/O SH. RAJ PAL, PROPRIETOR OF M/S SHREE HARI ENTERPRISES, R/O HOUSE NO.1, C/O

LAKHSHYADAKSHYAPUBLIC SCHOOL, VILLAGE PALRA, GURGAON HARYANA.

(CD-3) MRS. SEEMA YADAV W/O SH. SUNIL YADAV R/OHOUSE NO. 571, SECTOR 10, GURGAON ,HARYANA.

1. Whereas Recovery Certificate, i.e. RC N0.369/2024 in O.A. No.1094/2049. was issued for recovery of sum of Rs. 2,74,66,343/-
jointly and severally with costs, current and future with compound interest (monthly) of @10.80% p.a. from 28.05.2019 till the date of
realization of the amount due to the Applicant Bank/Certificate Holder from the Certificate Debtors

2. Whereas the undersigned has ordered the sale of the Mortgaged/Attached properties of the Certificate Debtor as mentioned in the
Schedule hereunder towards satisfaction of the said Recovery Certificate. Notice is hereby given that in absence of any order of
postponement, the said property(s) shall be sold on 08.12.2026 between 14:00 PM to 15:00 PM by auction and bidding shall take
place Online through the website: - https://www.bankeauctions.com.

3. The details of authorised contact person for auction service provider are Name: Mr Mithalesh Kumar-Assistant Manage,
www.clindia.com Plot No. 68, 3rd Floor, Sector-44, Gurgaon-122003, Haryana (India) Website-
https://wwww.bankeauctions.com Direct: 0124-4302000| Mobile: +917080804466| E-mail: delhi@c1india.com C1 India: 2nd
mail I'd -mithalesh.kunmar@c1india.com

4. The details of authorised bank officer for auction service provider is Name: Sh. Harbir Singh, Advocate, Mobile Number (98130-66062),
Email Id: harbir62@gmail.com.

5. The sale will be of the properties of defendants/CDs above named, as mentioned in the schedule below & the liabilities and claims

attaching to the said properties, so far as they been ascertained, are those specified in the schedule against each lot.

The property will be put up for sale in the lot specified in the schedule. If the amount to be realized is satisfied by the sale of portion of

the property, the sale shall be immediately stopped with respect to the remainder, The sale will also stop if, before any lot is knocked

down the arrears mentioned in the said certificate+interest+costs (including cost of sale) are tendered to the officer conducting the
sale or proofis given to his satisfaction that the amount of such certificate, interest and costs has been paid to the undersigned.

7. The sale shall be subject to conditions prescribed in the second schedule to the Income Tax Act, 1961 and the rules made thereunder
and to the following further conditions:-

. The particulars specified in the annexed schedule have been stated to the best of the information of the undersigned, but the
undersigned shallnotbe answerable for any error, misstatement or omission in the proclamation.

II. The Reserve Price below which the property shall not be sold is as mentioned in the schedule.

lll. The amount by which the bidding is to be increased. In the event of any dispute arising as to the amount bid or as to the bidder the
lot shall at once be again put up for auction or may be cancelled.

IV. The highest bidder shall be declared to be the purchaser of any lot provided always that he/she/they are legally qualified to bid and
provided further the amount bid by him/her/them s not less that the reserve price.

V. It shall be in the discretion of the undersigned to decline acceptance of the highest bid when the price offered appears so clearly
inadequate as to make itinadvisable to do so.

VI. Each intending bidders shall be required to pay Earnest Money Deposit (EMD) by 04.12.2026, 17:00 hrs by way of DD/Pay order
in favour RECOVERY OFFICER-I, (DRT-2) CHANDIGARH, A/c R.C. No 369/2024 to be deposited with R.O, and with details of the
property alongwith copy of PAN Card, address proof and identify proof, e-mail ID, Mobile No. and in case of the company or any other
document confirming representation/attorney of the company and the receipt/counter foil of such deposit. EMD deposited thereafter
shall not be considered eligible for participation in the auction.

The Earnest Money Deposit (EMD), Reserve Price and Bid Increase, be fixed as follows:

No. | Description of property Reserve Price EMD Increase

1. | Plot (owned by Mrs. Seema W/o Mr. Sunil Yadav and Mrs. Krishna W/o Mr. Rajpal) Rs. Rs. Rs.
Measuring 1 Kanal 3 Marla 4 Sarsai, bearing Khewat No. 199 Khata No. 260, mustil | 3 14,00,000/- | 31,40,000/- | 50,000/-
No. 56, KillaNo. 19//(1-11), of 211/279 share = 1 Kanal 3 Marla 4 Sarsai, situated at
village Wazirpur, Tehsil and Distt. Gurgaon".

o

2026/02/SEBI-Circular-for-Special-Window 30.01.2026.pdf
For Pasupati Acrylon Limited

Sd./-
Bharat Kapoor
Company Secretary

Date : 31 October, 2026
Place : Thakurdwara
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8. EMD received after due date & time shall be rejected & the amount paid towards the EMD shall be returned to them by way of option
given by them in the E-Auction Form. Any person desirous of participating in the bidding process is required to have a valid digital
signature certificate issued by the competent authority. It is the sole responsibility of the bidder to obtain the said digital signature
certificate, active e-mail id and a computer terminal/system with internet connection to enable him/her to participate in the bidding.
Any issue with regard to digital signature certificate and connectivity during the course of bidding online shall be the sole
responsibility of the bidder and no claims in this regard shall be entertained.

9. Ifthe bid is increased within the last 5 minutes of the given time of auction, the auction time is further extended by additional time for
5 minutes to enable the other bidders to increase their bids & the auction process comes to an end if no further increment(s) is/are
made within the extended time of 5 minutes. In case of movable/ immovable property the price of each lot shall be paid at the time of
sale or as soon after as the officer holding the sale directs, and in default of payment the property shall forthwith be again put up for
auction for resale.

10. The successful/highest bidder shall have to deposit 25% of the sale proceeds after adjustment of EMD by next day in the said
account/Demand draft/Banker Cheque/ Pay order as per detail mentioned above. If the next day is Holiday or Sunday, then or next
first office day.

11. The highest bidder/purchaser shall deposit the balance 75% of the sale proceeds on or before 15th day from the date of sale of the
property, exclusive of such day or if the 15th day being Sunday or other holiday, then on the first office day after the 15th day by the
prescribed mode as stated above. In addition to the above, the highest bidder shall also deposit Poundage fee @ 2% upto Rs. 1,000/-
and @ 1% on balance sale proceed amount immediately before Recovery Officer-l DEBTS RECOVERY TRIBUNAL-II,
CHANDIGARH through DD in favor of Registrar, DEBTS RECOVERY TRIBUNAL-I CHANDIGARH.

12. In case of default of payment within the prescribed period, the deposit, after defraying the expenses of the sale, may, if the
undersigned thinks fit, be forfeited to the Government and the defaulting purchaser shall forfeit all claims to the property or to any part
of sum for which may subsequently be sold. The property shall be resold, after the issue of fresh proclamation of sale.

13. Highest bidder shall not have any right/title over the property until the sale is confirmed by the Recovery Officer-l, DEBTS
RECOVERY TRIBUNAL-Il, CHANDIGARH (DRT2).

14. The prospective buyer may inspect the site and may verify the details of the property on the basis of the revenue record and all support
would be provided by the local commissioner when contacted well in advance for the same.

15. The Recovery Officer-1, Debts Recovery Tribunal -Il, Chandigarh is empowered to add any part or take out any part of the property
from the auction proceedings atany stage.

16. The unsuccessful bidder shall take the EMD directly from the Office of Recovery Officer-l, DRT-Il, Chandigarh/CH Bank,
immediately on closure of the e-auction sale proceedings. Original ID proof of the photocopy sent with the E-Auction EMD Form has
to be brought. No interest shall be paid on EMD amount.

17. No request for inclusion/ substitution in the sale certificate of names of any person(s) other than those mentioned in the E-Auction
EMD Form shall be entertained unless itis absolutely reasonable and to the satisfaction of the Recovery Officer-1.

18. In case of more than one items of property brought for sale, the sale of such properties will be as per the convenience and it is not
obligatory to go serially as mentioned in the sale notice.

19. NRI Bidders must necessarily enclose a copy of photo page of their passport & route their bid duly endorsed by Indian Mission
(Embassy), The movable/immovable property is being sold on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS”, "WHATEVER
THERE IS BASIS" AND “NO RECOURSE BASIS” and is subject to Publication charges, revenue and other Encumbrances as per
rules.

20. The undersigned reserves the right to accept or reject any or all bids, if found unreasonable or may postpone the auction at any time
without assigning any reason. Details of this Proclamation of sale can be viewed at the website www.drt.gov.in.

Schedule of property

Claims, if any, which
have been put

Sr. Details of property Revenue
No. assessed upon

Details of any
encumbrance to

commancement of a corporate insolvancy. resolution process of the MJ/s, Dynamix
Securities and Holdings Privade Limifed on 30 1020246,

Tha creditors of Mys. Dynamix Securities and Holdings Private Limited are heraby callod
upon 19 submit their chEms with proof an or before 14, 112026 1o the interim resolution
priofessional sl the address mentianad against entry Mo, 10,

The finangial creditors shall submit their claimswith prood by electronis means gniy, Al othar
eriditors miiy subenit the claims with proalin person, by post or by alecironic means

Submission of fatse or misleading proofs of clalm shall attract penakties.

sS4/
&, Gopalakrishnan
Intesim Regalution Prafessianal
Feg. Mo BB/ IPA-002/1P-MO0151, 200 7-2 008,/ 10394
AFA Wadid Till: 32/ 12/2026
Datel 01112026
Fiaca: Mumbai

|1 Digtais of autharized Mt .ﬁ.|:||:-n:-|t~u:| the property or | which property forward to the
represantatives ana evallabsa at: any part thereof is liable property,
Motice s hereby given that the Mational Company Law Tribunal has ordered tha 1. [Plot (owned by Mrs. Seema W/o Mr. Sunil Yadav and Mrs. Krishna W/o Mr. Not Known Not Known Not Known

Rajpal) Measuring 1 Kanal 3 Marla 4 Sarsai, bearing Khewat No. 199 Khata No.
260, mustil No. 56, Killa No. 19//(1-11), of 211/279 share = 1 Kanal 3 Marla 4
Sarsai, situated at village Wazirpur, Tehsil and Distt. Gurgaon".

Note :- The property is being sold on “AS IS WHERE IS BASIS" & “AS IS WHAT IS BASIS" and before participating in the auction
process, the Prospective Buyers are advised to inspect the property and also to read carefully all the general terms and
condition of the auction attached herewith as Annexure ‘A’

To ensure maximum competition, the Certificate Holder bank is directed to act promptly on the request by any potential bidders for
inspection of the properties. However, in the event of any difficulty, the prospective bidders can approach this office through e-mail:
drt2chandigarh-dfs@nic.in —

Given under my hand and seal on this date 13.10.2026. '

e RECOVERY OFFICER-I

DRT-II, CHANDIGARH

CUBICAL FINANCIAL SERVICES LIMITED
Corporate ldentification Number: LE59930L1990PLCO40101
Registered Office - 456, Aggarwal Matra Heights, Netaji Subhash Place,
Pitam Pura, New Defhi-110034
Phone: 011 - 47057757 | Website: www.cubical30.com | Email Id: cubfinseriyahoo.com

EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND YEAR

ENDED ON 30™ SEPTEMBER , 2026

(Rupees in Lakhs)
S. | Particulars Quarter ended Year Ended
Ne. {Unaudited) (Audited) (Audited)
30.09.2026 30.09.2025 31.03.2026
_1 | Total Income _ 435 42.56 | 190.59
4 | Met F'r::rﬁl:-[inss] for the period t:-efnrﬂ tax 8946 677 i 32. 15
4 | Net Profit/{loss) for the period after tax _B.63 _ 347 | 1743
5 | Equity Shares Capital 29034 1303.4 | 1303.40
6 | Reserves excluding Revaluation Reserve - -| 324 08
8 | Eamings Per Share {for continuing and discontinued
Operations)
1. Basic 0 0.01 0.03
2. Diluted 0 0.01 0.03

Motes: The above i1s an Extract of the Defailed Format of Quartery Financial Results filed with the Stock
Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015
The Full Format of the Quartery Financial Results is available on the Website of Bombay Stock Exchange at

www. bseindia.com & on Company website at www.cubical90,.com.

By the order of the Board of Director
For Cubical Financial Services Limited

Sdi-

Manoj Agrawal

Dated : 30th October 2026 Managing Director
Place : Delhi DiN: 02359108

TATA CAPITAL LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
Kadam Marg, Lower Parel, Mumbai-400013.

[DEMAND NOTICE| '

Under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enfercement of Security Interest Act, 2002
(" Act™) read with Rule 3 of the Security Interest [Enforcement) Rules, 2002 (“Rules”),

This is to inform that Tata Capital Ltd.(TCL) is a non-banking finance company and incorporated under the provisions of the Companies Act, 1956
and having its registered office at Peninsula Business Park, Tower A, 11" Floor, Ganpatrao Kadam Marg, Lower Parel, Mumbai- 400013 and a
branch office amongst other places at New Delhi (“Branch”). That vide Orders dated 24.11.2023, the National Company Law Tribunal (NCLT)
Mumbai has duly sanctioned the Scheme of Arrangement between Tata Capital Financial Services Limited (“TCFSL”) and Tata Cleantech Capital
Limited (“TCCL”) as transferors and Tata Capital Limited (“TCL”") as transferee under the provisions of Sections 230 to 232 read with Section 66
and other applicable provisions of the Companies Act, 2013 (“said Scheme”). In terms thereof, TCFSL and TCCL (Transferor Companies) along
with its undertaking have merged with TCL, as a going concern, together with all the properties, assets, assets, rights, benefits, interest, duties,
obligations, liabilities, contracts, agreements, securities etc. w.e.f. 01.01.2024. In pursuance of the said Order and the Scheme, all the facility
documents executed by TCFSL and all outstanding in respect thereof stood transferred to Applicant Company and thus the TCL is entitled to claim
the same from the [Borrowers/Co-Borrowers]in terms thereof

A Notice is hereby given that the following obligors/legal representatives/legal heirs (BORROWER/CO-BORROWERS) have defaulted in the
repayment of principal, along with interest and other charges, obtained from Tata Capital Limited (TCL). The below mentioned Loan Accounts have
been classified as Non-Performing Assets, as per RBI guidelines pursuant to the default in repaying TCL's dues. TCL, through its Authorised
Officer, in pursuance to the provisions of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(The ACT) has issued below mentioned Statutory Demand Notices under Section 13 (2) of the Act calling upon the Borrowers to discharge the said
outstanding amount, along with future interests and costs, within 60 days of the notices, failing which the TCL shall exercise all or any of the rights
detailed under Section 13(4) of the Act including enforcement of the security interest created by the Borrowers in favour of the TCL over the
properties described below:

9w

TATA

Loan Wame of Obligor{sVLegal Heirs)/ NPA Date |Outstanding Amount as
Account Legal Represantative{s) per Demand Moticel
Nois) Date of Demand Notice |

TCFLA035900 | M/S SHRI RADHA TRADING COMPANY Ground Floor Plot No 2 Gali No 2 Swarn Park 01-10-2026
0013800159 | Mundka New Delhi West Delhi New Delhi PIN Code - 110041 India+91-9999972395
& TCFBL03860. Also At M/S SHRIRADHA TRADING COMPANY A-20 RAMAROAD ADARSH NAGAR
00013899453 | DELHI - 110033 MR. LALIT AGGARWAL Ground Floor Plot No 2 Gali No 2 Swarn Park
Mundka New Delhi West Delhi, New Delhi PIN Code - 110041 India+91-9999972395
Also At MR. LALITAGGARWAL A-20 RAMAROAD ADARSH NAGAR DELHI - 110033
MR. PAWAN KUMAR Ground Floor Plot No 2 Gali No 2 Swarn Park Mundka New Delhi
West Delhi, New Delhi PIN Code - 110041India+91-9999972395 Also At MR. PAWAN
KUMAR A-20 RAMA ROAD, ADARSH NAGAR DELHI - 110033 Mrs. RUCHIKA
AGGARWAL Ground Floor Plot No 2 Gali No 2 Swarn Park Mundka New Delhi West
Delhi New Delhi PIN Code - 110041 India+91-9999972395 Also At MR. PAWAN
KUMAR A-20 RAMA ROAD, ADARSH NAGAR DELHI - 110033 Mrs. SHASHI BALA
GOEL Ground Floor Plot No 2 Gali No 2 Swarn Park Mundka New Delhi West Delhi, New
Delhi PIN Code - 110041 India+91-9999972395 Also At MR. PAWAN KUMAR A-20
RAMAROAD, ADARSH NAGAR DELHI-110033

Details Of Secured Assets Second Without Roof Rights Along With 1/3rd Share Of The Third Floor, Built On Property No. 20 In Block A, Area |
Measuring 375 Sq. Yds. Out Of Khasra No. 38, Situated In The Village Bharola Colony Known As Adarsh Nagar On Rama Road Delhi-110033
More Described In Partition Deed Dated 16.08.2023 In Favour Of Mr. Pawan Kumar & Mrs. Pinki Aggarwal |

21804203 & |1. M/S Gurmehar Enterprises Through Proprietor Mr. Jatinder Plot no-GI/118 | 01-10-2026
TCFLA03590 Ground floor Left side Mayapuri Phase-Il Delhi 110064 Also At  A-11/B Second floor
Fateh Nagar. NEAR SINGH SABBA GURDWARA in the area of Village Tihar, New
00011846341 peini110018 2. SSW JB INTERNATIONAL Through Proprietor Mr. Jatinder Plot
no-Gl/118 Ground floor Left side Mayapuri Phase-Il Delhi 110064 Also At A-11/B
Second floor Fateh Nagar. NEAR SINGH SABBA GURUDWARA  in the area of Village
Tihar, New Delhi-110018 3.Mr. Jatinder Plot no-GI/118 Ground floor Left side
Mayapuri Phase-Il Delhi 110064 Also At A-11/B Second floor Fateh Nagar. NEAR
SINGH SABBA GURUDWARA ' in the area of Village Tihar, New Delhi-110018 4. Mrs.
Narinder Kaur Plot no-Gl/118 Ground floor  Left side Mayapuri Phase-Il Delhi 110064
AlsoAt A-11/B Second floor Fateh Nagar. NEAR SINGH SABBA GURUDWARA in the
area of Village Tihar, New Delhi-110018 5. Mr.Harpreet Plot no-Gl/118 Ground floor
Left side Mayapuri Phase-Il Delhi 110064  Also At NEAR SINGH SABBA
GURUDWARA inthe area of Village Tihar, New Delhi-110018

Rs.3,07,15,991/- &
16.10.2026

Rs.29,85,928/- &
07.10.2026

Details Of Secured Assets: Property bering No. A-11/B Second floor with roof rights built on Southern portion of property area measuring 70 sq. |
yards approx. Part of Khasra No. 603. situated in the abadi of Fateh Nagar. in the area of Village Tihar, New Delhi-110018 more described in Sale
deed dated 03.11.2008 in favour of Smt. Narendra Kaur W/O Jatinder Singh Bounded As: East : Property No. A-14 West: Road 20 Ft. North :
Remaining portion of above said property South : Entrance Stairs From 12 Ft |

TCFLA03860 |Sethi Store Shop Wz-186, Nangal Rai New Delhi-110046 Mob. 9891195542 Also At
00013778374 Sethi Store Third Floor With Roof Rights Property Bearing No. Wz-69/d/1 Plot No. 187
Khasra No. 313 Village Tihar Meenakshi Garden Gali No. 3 New Delhi-110018 Mob.
9891195542 Sunita Sethi Wz-69/d/187, Meenakshi Garden Tilax Nagar Delhi-110013
Mob. 9891195542 Also At Sunita Sethi Third Floor With Roof Rights Property Bearing
No. Wz-69/d/1 Plot No. 187 Khasra No. 313 Village Tihar Meenakshi Garden Gali No. 3
New Delhi-110018 Mob. 9891195542 Gulshan Sethi R-28 Wz-69/d/1 Meenaksh'
Garden Tilak Nagar Delhi-110018 mob. 9891195542 Also At Gulshan Sethi Third Floor
With Roof Rights Property Bearing No. Wz-69/d/1 Plot No. 187 Khasra No. 313 Village
Tihar Meenakshi Garden Gali No. 3 New Delhi-110018 Mob. 9891195542 Manish Sethi
Wz-69/d/1 M Enakshi Garden Tilak Nagar Delhi-110018 Mob. 9891195542 Also At
Manish Sethi Third Floor With Roof Rights Property Bearing No. Wz-69/d/1 Plot No. 187
Khasra No. 313 Village Tihar Meenakshi Garden Gali No. 3 New Delhi-110018 Mob.
9891195542 Gagan Sethi Wz-69/d/1s/f Meenakshi Garden Tilak Nagar Delhi-110018
Mob. 9891195542 Also At Gagan Sethi Third Floor With Roof Rights Property Bearing
No. Wz-69/d/1 Plot No. 187 Khasra No. 313 Village Tihar Meenakshi Garden Gali No. 3
New Delhi-110018 Mob. 9891195542

03-10-2026 Rs. 98,31,858/-

& 08.10.2026

Details Of Secured Assets: Third Floor With Roof/terrace Rights Out Of Freehold Built-up Property Bearing No. Wz-69/d/1, Built On Plot No.187,
Land Area Measuring 100 Sq.yds, Out Of Khasra No. 313, Situated In The Area Of Village Tihar, Delhi State, Delhi Olony Known As Meenakshi
Garden, New Delhi-110018 More Described In Gift Deed Dated 16.08.2024 In Favour Of Mr. Gulshan Sethi East - Remaining Portion Of The
Plot/propertywest:- PlotNo. 18b North:- Gali South:- Road

5632311, 6467741 Indu Shukla C-71A Gali No-1 Block-c, Bhajanpura Delhi-110053 Ashok Shukla C-71A | 07-10-2026
& TCFLA035900 | Gali No-1 Block-C, Bhajanpura Delhi-110053 Bimla Devi W/o Jawahar Lal Shukla C-

0011072622 | 71A Gali No-1 Block-C, Bhajanpura Delhi-110053 VJS Pharmaceuticals Private
Limited Through Its Director Indu Shukla 3382, Basement Christian Colony, DB Gupta
Road, Karol Bagh, Delhi-110005 Also At C-81/3, First Floor, Bhajanpura, Delhi-
110053 Also At Property No.3382, Plot No.6, Basement & Part Gf, Christion Colony, Db
Gupta Road, Karol Bagh, Delhi

Rs.76,75,566/- &
08-10-2026

Details Of Secured Assets: Entire Basement Floor and Shop measuring 180 sq. feet on Ground Floor, (the said portion) Built on property bearing
n0.3382, built on Plot NO.6, area measuring 205 sq. yards out of Khasra no.3209/3095/3096, situated at Basti Rehgar, Christian Colony, Karol
Bagh, New Delhi more particularly mentioned in Mortgage Deed dated 29/01/2016 registered as Document No. S.No0.798 in Book No1 Vol
NO.16,324, on page no, 87 to 91 registered on dated 04/02/2016 with sub registrar of assurances Delhi. Original Sale Deed dated 05/07/2006
same is registered with concerned sub registrar of Assurances as Documents No.5007, in Additional Book No.1, volume no.12043, page 54-62
registered on 07/07/2006

6738633 | 1. Pankaj Chhabra, property No.Q-12, Kasturba Niketan, Complex, Lajpat Nagar-2, New
Delhi-110024. 2.Gulshan Kumar Alias Gulshan Chhabra Alias Guilshan Kumar

Chhabra, Property No.g-12, Kasturba Niketan, Complex, Lajpat Nagar-2, New Delhi-
110024. 3.Mrs. Geetu Chhabra Property No.Q-12, Kasturba Niketan, Complex, Lajpat
Nagar-2, New Delhi-110024. 4. Mrs. Nisha Chhabra Property No.Q-12, Kasturba Niketan,

Complex, Lajpat Nagar-2, New Delhi-110024. 5. Ramesh KumarProperty No.Q-12,
Gkasturba Niketan, Complex, Lajpat Nagar-2, New Delhi-110024

Rs.38,45,502/- & |
08.10.2026

07-10-2026

Details Of Secured Assets: Entire Ground & First Floor Part Of Freehold Property Bearing No. Q-12, Area Measuring 33.58 Sq Meters, Plinth |
Area 67.16 Sq Mtrs, Situated At Kasturba Niketan Complex, Lajpat Nagar-ii, New Delhi-110024, More Particularly Described In Gift Deed Dated
25.07.2016 In Favour Of Pankaj Chhabra & Mr Gulshan Kumar Chhabra

TCFLA035900 | M/S. Disha Cargo Movers BG-12R.G. City Centre Opp. Ganj Police Station,Plot
0010926431 | No.4,Motia Khan Paharganj,New Delhi-110055 Mr. Puneet Dawar BG-12R.G. City Centre
Opp.GanJ Police Station,Plot No.4,Motia Khan Paharganj,New Delhi-110055 Mrs. Priya
Dawar BG-12R.G. City Centre Opp.Ganj Police Station, Plot No.4,Motia Khan
Paharganj,New Delhi-110055

05-04-2026 Rs.89,77,016/- &

07.10.2026

Details Of Secured Assets: The Entire Third Floor Portion With Roof/terrace Rights Upto Sky Which Is A Part Of Freehold Built Up Property
Bearing N0.935, Area Measuring 160 Square Yards Or Say 133.78 Situated At Dr. Mukherjee Nagar, In The Layout Plan Of Redevelopment
Scheme Of Kingsway Camp, Delhi-110009, More Described In Sale Deed Dated 26.09.2014 In Favour Of Smt. Priya Dawar Wife Of Shri Puneet
Dawar Bounded As Under: - East :plot No.936 West : Plot N0.934 North : Service Lane South : Road

TCFLA037400 | Neeraj Fashions Vidya Peeth Marg Vikasnagar Jain Sariya Wali Gali Vikasnagar Dehradun

0011078184 | Uttarakhand PIN Code — 248198 India +91-8126225558 Also At Neeraj Fashions Property| 03-10-2026
khata no 00134 Kah no 4366 Mauja Rasoolpur Pachwaddon Tehsil Vikasnagar Dehradun-
248198, Uttarakhand Mob No. 8126225558 Sakshi Grover Vidya Peeth Marg Vikasnagar
Jain Sariya Wali Gali Vikasnagar Dehradun Uttarakhand PIN Code — 248198 India +91-
8126225558 Also At Sakshi Grover Property khata no 00134 Kah no 4366 Mauja
Rasoolpur Pachwaddon Tehsil Vikasnagar Dehradun-248198, Uttarakhand Mob No.
8126225558 Neeraj Grover Vidya Peeth Marg Vikasnagar Jain Sariya Wali Gali
Vikasnagar Dehradun Uttarakhand PIN Code — 248198 India +91-8126225558 Also At
Neeraj Grover Property khata no 00134 Kah no 4366 Mauja Rasoolpur Pachwaddon Tehsil
| Vikasnagar Dehradun-248198, Uttarakhand Mob No. 8126225558

Rs. 28,63,884/- &
09.10.2026

Details Of Secured Assets: Property number 00134, Khasra no. 4366, area 84.7 square meters, situated at village Rasoolpur, Pargana
Pachhwadun, tehsil Vikasnagar, district Dehradun 248198 more described in sale deed dated 30/03/2017 Favor of Sakshi Grover The boundaries
of the property are as follows:East: 20-foot-wide road; length along boundary: 19 feet West: Land of the seller; length along boundary: 19 feet.North:
Land of Mrs. Manju Devi, which is being purchased today through a separate sale deed; length along boundary: 48 feet South: Land of the seller;
length along boundary: 48 feet.

With a view to ensure efficacious service of the abovementioned Demand Notices, we are hereby effecting service of the said Notices vide the public |
notice. The aforesaid Borrowers are hereby called upon under Section 13(2) of the Act to discharge the above-mentioned liabilities within 60 days of
this Notice failing which the TCL will be exercising all or any of the rights under Section 13(4) of the Act. Pertinently, the Borrowers are also put to
notice that as per the terms of Section 13(13) of the Act, they shall not transfer by sale, lease or otherwise the aforesaid secured assets. sl

Place: - Delhi & Dehradun Authorized Officer

Date: 30.10.2026 Tata Capital Limited

epaper.ﬁnan{:iaiexpress.cun‘. )

New Delhi
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b Balkrishna Paper Mills limited
FE SU N DAY p CIN : L21098MH2013PLC244963
==0==  Registered Office : A/7, Trade World, Kamala City, Senapati Bapat Marg, Lower Parel (W), Mumbai -400013, Maharashtra, INDIA.
Tel No. +91 22 30400651 Website : http://www.bpml.in; Email Id : opsingh@bpml.in
UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND HALF YEAR ENDED 30TH SEPTEMBER 2026
(X in Lakhs)
Sr. Quarter Ended Half Year Ended  [Year Ended
No. Particulars (Unaudited) (Unaudited) (Audited)
aﬁ_’l éﬁ G B k S u DAH SHAN P HA HMA | N D UST Hl ES L | M |TE D 30-09-202630-06-2026[30-09-2025(30-09-2026[30-09-2025(31-03-2026
C dlldl'd bdll ——— |
w1t W i D W01, of ik Linderiaiing CIN: L51496MH2008FPLC 184997 Continuing Operatlops:
Kalyan Station Road Main (0209) | Floor, Diwadkar Lotus, Shivaji Chowk, Agra Registered Office: 301, 3" Floor, Aura Biplex, Above Kalyan Jewellers, 5. V. Road, ; g‘;?mf([rgg)%%%fg‘t’gi : 114%26%3) : 114738% : 113%3% (2%361 85;5) (227126-7117) (6‘13%45%2)
Road, Kalyan West - 421301. email:cb0209@canarabank.com Borivali (West), Mumbal - 400052 3 | Net Profit/ (Loss) for the period after tax . . | | . |
Board line: +91 - 22 - 42221111 / 42221116 o .
PULI NOTIE FOR BREAK OPEN O OCKERS E-mail: compliancefisudarshanpharmma.com Website : www.sudarshanpharma.com (Dcl:onnntglnqé)geratut).ns) ; (143.65)] (143.19) (133.41) (28684)] (272.71)| (688.58)
A Public notice is hereby given to all the persons concerned and public in general that the Iscontinued Lperations. o
erson/s named under this notice have availed the facility of safe deposit lockers at the Extract of Unaudited Standalone & Consolidated Financial Results for the quarter and 4 | Net Profit (Loss) before exceptional item net of tax (328)  (36.54))  (4487)  (3982)  (81.90)) (135.04)
p y p
. . . . 5 | Exceptional Item - Gain/(loss) -Net 332.96 0.00 0.00 332.96 0.00 172.00
below mentioned branches of Canara Bank (including branches of e-Syndicate Bank). The half year ended 30" September, 2026 {As. In Lakhs) 6 | Net Profit/(Loss) after Tax (Discontinued operations) 32068|  (36.54) (44.87) 20314 (81.90) 36.95
respective branches have already addressed individual letters/Notices by registered post (S, Particulars STANDALONE CONSOLIDATED | 7 | Net Profit/ (Loss) for the period 186.03| (179.73) |  (178.28) 6.30] (354.61)| (651.63)
with acknowledgement due (AD) to locker hirers/ LOAat the latest available address as per | e, Quarter | Quarter |Six months | Six manths| Quarter Quarter |Six months | Six months 8 | Total comprehensive income for the period 186.10| (179.66) |  (178.27) 6.44) (354.60)| (651.36)
our Bank records with a request to remit the arrears of Locker rent. Despite of these ended ended ended ended | ended ended | ended ended 9 | Paid up Equity Share Capital (face value of Rs 10~ pershare) | 3,221.95| 3,221.95 | 322195 322195 322195/ 322195
notices, the locker hirers/ LOA have not contacted the Branch and have not remitted the 30M0902026 | IN0SA025 [ 30MSIB026 | IN0AM2S] 30092026 | 30092025 | IV0NA0ZE6 | 30009/2025 10[ Earnings per share (EPS) of Rs.10/- each
lockerrentarrears. (Unaudited)| (Unaudited)[{Unaudited) | (Unaudited | {Unaudited )| (Unaodited )|(Unaudited) | (Unaudited ) (for respective periods) o .
Below named Locker Hirers and their legal heirs are requested to consider this as the | 1 | Teaal Income 20686.17 | 1600086 | 373R7 54 | 3128241 | 2189010 | 1707303 | 3245400 | 3171980 - Basic/Diluted Rs. (Continuing operations) (0.45) (0.45) (0.42) (0.90) (0.85) (2.14)
FINAL NOTICE and contact the Branch concerned with necessary documents and remit 2 | Mel Braiil far the 108035 AFZ A0 100790 | 100180 | 108026 a7280 | 169079 96370 - Basic/Diluted Rs. (Discontinued operations) 1.02 (0.11) (0.14) 0.91 (0.25) 0.12
the locker rent arrears within 30 days from the date of publication of this notice failing which pericd {before Tax, - Basic/Diluted Rs. (Total) 0.57|  (0.56) (0.56) 0.01 (1.10)]  (2.02)
the Bank will break open the lockers without any further notice or intimation, at the cost and E:mmﬂ‘;';"d f ':'; NOTES: -
sole risk of the hirers or their legal representatives/heirs. . B Ne: E'F“ n:fl dl = m' =i TR T E o710 | 100188 | 108036 e EREER ) 1. The above r_esults were reviewed b_ytheAudlt Committee and approved by the Boarq of Dlrector§ at |ts.meet|ng held on 30th October, 2026. .
Sr | Branch name/ Locker Locker Rent Locker hirer name & pesiod before fax 2. The above is an extract of the detailed format of quarter and half year ended Financial Results filed with the Stock Exchanges under Regulation
No| contactno Number Arrears Address |4 [ Nal Profit for the 77051 3003 138389 11333 T7E.03 367 0% 1.338.97 7EI00 33 of the SEBI (Listing Obligation and Disclosure Requirements) Regulations, 2015. The full format of quarter and half year ended Financial
1 | KALYAN MAIN 253 (A) Rs. 17,464/- Mrs. KANTA DEVI KEDIA | _prmnd afier e . o o o - — 1 — Results are available on the Stock Exchange Websites www.bseindia.com, www.nseindia.com and on Company's website www.bpml.in
Mobile No- NAVIN ASHA CHS, BL NO-11, Bl Bomdiricbglosiss  lnhad g 0 a0 it o i N For Balkrishna Paper Mills Limited
8655963378 RAM BAUG LANE e : :
KALYAN. 421301 | & | Equity Share Capital | 264471 | 240650 | 254471 | 240650 | 254471 | 240650 | 254471 | 240650 Sd/-
7 | Reserves (excluding | 16,751.01 | 1147682 | 16,750,701 | 1147662 | 1700146 | 11,688.18 | 17,001.48 | 11,508.15 Place: Mumbai _ ~_ Anurag P Poddar
Sd/- Manager |____ Revaluation Reserva 1§ Date : 30th October, 2026 Chairman & Managing Director (DIN:00599143)
CANARA BANK | B | Ermings Per Share
| (e Re.1/- each) il .
| 1, Basic .32 ia 0.56 0.4 0.3 016 .54 0.32
1% Died 0% 318 056 ] 05 03l 0 054 7] E-AUCTION SALE NOTICE
el _ _ EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
a) Tha abaove is anexiract af he datalled formal af Fnancs| Rasulls for e quaner ang hall year anded 3 Septamber, 2026 filed with the BSE CIN: US7100MH2007PLC174759
Limited and Metions! Siock Exchange of India Limiled under Ragulaticn. 33 of the 5EB [Listing Ob&galicns Ard Disclosure Reguirsments) fici= c ; -
Regulations, 2015, The full format of the Finandal Besulls are avallable on the websia of the BSE Limiied and National Stock Exchangs of Regd. Office : Edelweiss House, Off CST Road, Kalina, Mumbai 400098.
un,'ﬂn Bank india Lirnited |.e. wen bsenda com and www.nseindia.com and the Company's website www sudarshanphamma com E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE SECURED ASSETS UNDER THE SECURITISATION AND
of India The same can be accessed by scanning the QR Code provided elow RECONSTRUCTION OF FIMANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
w,, MOTLET U | A Owderint f i Lisborakong [=]: = For. Sudarshan Phanma Industries Liniad PROVISO TO RULE 8 {6} & 3(1) OF THE SECURITY INTEREST [ENFORCEMENT) RULES, 2002 ("RULES"|
Assat Recowvery Banch, Mumha_i. 21, ‘-.feane! Eham'm_ars. Mezzaning Floor, A, - Sedi- The: financial faciliies of Assignor mentoned herain (herginafter referred 1o as (AssignonOrniginal Lender”) have baen assigned 1o Edelweiss
e . .:.Palm 51’“"‘1;':"1-_ Iﬁ”"?ﬂﬁﬁ;&ggf o i : Hemal ¥ Mahta Assat reconstruction Company Limited acting in its capacity as trustes of various triests mentionsd cleardy in column pravidad, Pursuand fo the
o= WAL G DR R, RN, -l Lt i s kol Plage: Mumbai Chairman and Managing Director said assignment, EARC siepped info the shoas of the Assignor and exercisas ils rights as the secured creditor. That EARC, in is capacity as
APPENDIX-V POSSESSION NOTICE [Rule-8 (1]] {For Immovabie Property) Date: 28" October, 2026 E DIN - 02211121 secured credilor, had laken possassion ol the below mentioned iImmovable secured assats undar 13(4) ol SARFAES| Act and Rulas thera under.

Matica af 15{30 days @& heraby given 1o tha public m ganeral and in parlicular fo the Borrower and Guaranior {5) thal tha below dascribed
immovabhe secured assels morgaged o favor of the Sacured Cradilor, the phiysical possesson of which has been aken by the duthonsed Officer
(A0} of Secured Craditor, will be sold on "As is where ", "As b5 what is", and *Whatever there (2" basis, for recovery of the amounts
menfioned herein below due fo EART together with further interest and other expenzes/costs thereon deducted for any money received by EARC
from Borrower and Guaraniorn, The Reserve Price and the Earnesi Maney Deposit are mentionsd below for each proparty

DETAILS OF SECURED ASSET PUT FOR E-AUCTION:

Whereas, Then belng the Authonzed Officer of the Union Bank of India, Assel
Recovery Managemeanl Branch, Mezzaning Floor, 21, Veena Chambers, Dalal
Street; Forl, Mumbai = 400001, under the Securitization and Reconsiruction of
Financial Assets and Enforcement of Sacurity Inferest Act, 2002and inexercise of
powers conferrad under seclion 1312} read with nule 3 of the Secunty Intarast
(Enforcement) Rules, 2002 issued Demand Matice dated 05.01.202 3 calling upan

IB INFOTECH ENTERPRISES LIMITED

CIN: L30006MH1987PLC045529

ol i b A s DRt il i gk Reg. Off.: 428, Kailash Plaza, Vallabh Baug Lane, Ghatkopar (E), Mumbai 400 075, Loan Account P Trust |10t Outsanding] g Eurntoney | Date & |
amount menticned in he notice being Rs. 45,85,642.89 (Forty Five lacs Eighty i _ __ Telephone No. (022) 6670 9800 __Email ID: iielimited@yahoo.in NotSeliing Co Borrower Mame | CvesNREsON | by Ry | DeposiEND] | Timeof | cecion
Five Thousand Six Hundred and forty Two and Paise Eighty Nine Only) Unaudited Financial Results for the quarter and half year ended 30th September 2026 Institution 30-10-2026 nBR__| Auction
|
e e b b o b e e e gy I ol ot e I oss | 1 AHMED AYAZ Borrower [rutsc | o RS | RE | R TR g
BICE
borrowar and the public in general that the undersigned has faken Physical S Quarter Ended Half Year ended |Year Ended| HDFC ::?'Ik Limited ! \aspCiseg rL.I:Eg < 6,3%0,351.07 /- | 82,00,000:- | 320,000 111]3‘]m :
Essr'alaaaimzc:: F;:D:;T;W F:?{ii\ngﬁhgaf;i%b:l?w i;ﬂﬂmﬁwgﬁu:f'ﬂﬁﬂccggirﬁd N:; Particulars 30-Sep-26 | 30-Jun-26| 30-Sep-25| 30-Sep-26 | 30-Sep-25| 31-Mar-26 Property Description: Flab2504, Floor-25th, S.No. CTS 821, 824, 825, Near Wastem E T Fada PR
im f aid Act read with ru urity - . . . —— . . rope scription: Flal-2504, Floor-25th, 5.No. . B24 B25, Near Wa XPrass y Kokani , Kurar .
(Enforcement) Rules, 2002 on thiz 30th day of Oclober of the year 2026, (Unaudited)| (Unaudited)| (Unaudited) (Unaudited), (Unaudited), (Audited) Malad East, Mumbai-400064. Area of Flat Admeasuring Carpet Area of 30,35 Sg, Mirs. y
The Borrower in particular-and the public in general is hereby cautioned not to 1 |Total Income from operation 182.37 | 173.05| 228.28 | 355.42| 457.35| 843.78 T, [;m
deal with the property and any dealings with the property will be subject o the 1 i i = 1 1D hwar Said [Borrowe A4
charge of the Uriion Bank of India far an amount of Ra, 45.85,642.89 (Forty Five 2 Net Profit (Loss) for the period (before Tax, Housing Flnance in: a;::uw . h[ ns Id ) .IF;:;. Rs. Rs. Rs, |18 IME' —
lacs Eighty Five Thousand Six Hundred and forty Two and Paise Eighty Mine Exceptlo_nal and/or EXtraorqmary items) 60.26 50.70 36.19 11096 14991 230.74 Corporation STy P, 54,02,313.03 | 19,00,000/ | 190,000 | ,a ¥
Only) and interesl and other charges theraan. 3 |Net Profit (Loss) for the period before Tax Limited {Co-Borrower) SC- 3T 4:00:00 PM
DESCRIPTION OF IMMOVABLE PROPERTY; fter Exceptional and/or Extraordi it 60.26 50.70 36.19 110.96 | 14991 | 230.74
FlatiNo. 2, A" Wing, On the ground floor in the Building Known as “MNew Sunbaam 4 ﬁete;ro}(i?/a(rl)-;osr;e; fzpthzrpe);i;?jo;ftlgf gxl ems) . Property Description: Fial Mo, 001, admeasuring 324.210 sq.ft build up area Ground Floor, Building Mo. UL 115, Unnati Howsing
Co-Operative H ng = Ltd.”, adm.570 Sq.ft (Buil U D297 ) . . } i i City: ¥ } i ;
o ‘F'Eﬁui:r& '3'r'-|5"IQ 1?‘-‘;&!? 3 adm b q; Ii1:1 i P 13;'3133 L& i (after Exceptional and/or Extraordinary items 4378 37 67 27 04 8145| 11214 17264 Ecmplex,_Eh:ﬁe Ganesh Cqmp{&x EHSL(F‘mpnagd].Eech:r 194 L ikwa, Nawi I'I.I'Iun'-i:lalllilnr. Ukwe, State: Maharashtra Pincode 410201
Sq.Mir{Buiit Up area), On land bearing Survey No.07 1o 11, 1510 17,1910 25, Plo : move particularly described in Documant Mo, 3380/ 2016 dt. 30.04.2016 al SRO Panvel -4
Mo, 50, situate, lying and being at village More, Ceniral Park, Nallasopara(East), 5 | Total Comprehensive Income for the period e : : e -
Taluka Vasai & District Paighar-401209 Sal/- [Comprising Profit/(Loss) for the period (after tax) ;ﬁ;:u?ﬁ::;?ﬁ?aﬁ e Fﬁtalig:mgnsa: EARCTR & = i 18-11-2028
. y Kishor Chandra Kumar and Other Comprehensive Income (after tax)] 43.78 37.67 27.04 8145 112.14| 172.64 0000378 1[“:5 7. Hllalh Biniar G UST-5C- 1 54 83.036.9/- d?.ﬂ[!.sl:l-um* d.?D.Uﬁﬂ.'— 12:00 Physical
Elal:ﬂ._'.'i:ill.Iﬂ.ﬁﬂ_Iﬁ Authorized ﬂl"l'l-t;r_& Gglﬂkﬂafnlaﬂ?r 6 |Paid-up Equity Share Capital ol b o ta ; £44 TR IR R Noon
sl P ek oy ow (Face Value Re. 1/- each) 128.07 | 128.07 | 128.07 | 128.07| 128.07| 128.07 : il
7 | Other Equity Excluding Revaluation Reserves - s : N Property Description: Property: | ; Shop Na. |, Building Mo, A, Ground Floor, Hariraj Apartments, Near Gurudwara, Survey No, 70,
8 |Earnings Per Share (EPS) of Re. 1/- each i Hizsa Mo, 4/ pan, Gu:Nu.EEE.'_;:nart aituated at Village Ha.iamt}_r're.Taluka =hahapur, Dist Thane, Maharashtra, Thame £21601.
Basic (for continuing and discontinued operations) | 0.34 | 029| 021 064/ 088 135 F'_ml’t'::fﬁ ﬁ;ﬁpﬁ“*‘; 2, DH:E'“‘#"%E&S‘I: -ﬁfﬁuﬁﬂg!ﬂﬁh’*a“fmAﬁaﬂﬁﬁplﬁ-g;ar G:;tﬁmw?a Survey No. 70, HessaNo. GulNo. 225/ part
Diluted (for continuing and discontinued operations 0.34 0.29 0.21 064 0.8 1.35 SIS0 A1 ¥ St ASMITENIG, JOWSE S AR U8 PRI, E ey I, Y
luted ( inding ! inued operations) - Property 3: Basament MNo. |, Building No. A. Hariraj Aparimenls, Near Gurudwara, Survay No. 70, Hissa Mo, 4/part. Gut No. 2257 part

Notes:-

Prabhadevi Branch situated al Village Kalambhe, Taluka Shahpur, Dist Thane, Maharashtra 421601

1) The above unaudited financial results for the quarter and half year ended 30th September 2026 have been reviewed and

#ﬁ it aﬂﬁ Kamana Co-Op Housing Society, recommended by the Audit Committee and approved by the Board of Directors of the company at their respective meeting BS2TETSAT26.'652TR gliﬁﬁﬁ?&fm 1':;];1 EARC . . Rs 0311212026
Bank of Baroda 15_ IHQ*IE:.?iIEE i;;du Eg’g::ggﬂ ;gfumha"mmﬁ' held on 30th October 2026. The Statutory Auditors of the Company M/s Laxmi Tripti & Associates, Chartered Accountants, 754470/ State Bank 2 Me. Vaisali Vilas Katsekar | 795 | 3504 ?j'ﬁ 9ql- | 12.50 ooos- | 125 000 at Physical
9':" 25 34 SE 1967/5432 7381 have reviewed the above financial results for the quarter and half year ended 30th September 2026. of India ' (Guarantor) sCoz | T o o 11:00 AM

2) The figures of the previous year / period have been regrouped / rearranged / recast to render the comparable with the
figures of the current period.

3) The Company's unaudited financial results for the quarter and half year ended 30th September 2026 are prepared in
accordance with the Indian Accounting Standards (Ind-AS) as prescribed under Section 133 of the Companies Act, 2013

EMBEE Frapia e LDt com Property Description: Flat Mo, 005, 5341, 3, 4, Ground Floor, Laxmi Marayan Residency, Platinum Wing, Kalher Pipeline Bus Stop,
POSSESSION NOTICE Chaturvedi Estate, Retibunde, Village Kalher, Taluka Bhiwandi, Thane, City Thane, State Maharashira, Pincode- 421302, Area 415.00
(For Immovable Property) Appendix IV[Rule-8 (1)]

&q.Ft. 1. 38,56 Sg.M. Built Up. (survey Number; §3/3 and Others)

Wharaas. The: undersignsd: being the Authorized Officer of Bank:of Baroda and notified by the Ministry of Corporate Affairs under the Companies (Indian Accounting Standards) Rules, 2015 (as gsa7aTeTIIEsITE | - '{”’;;‘:L'_ﬂﬁﬁ'“w EARC - - s 03212006

under the Securitization and Reconstruction of Financial Assats and Enforcamant amended). Ind-AS compliant comparative figures of the preceding quarter ended 30th June 2026 and the corresponding 769011/ State Bank MG Bt Vs Trust- | o0 oraic v | 12500000 ] 125 So0k at Physical
of Secunly Interest Act, 2002 (54 of 2002) and In exercise of powers conferred quarter ended 30th September 2025 have not been audited but reviewed by the Statutory Auditors of the Company, while of India s i SAAg . segqp | 91346431 | 12,30, P 12:00 PM

under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Kalsekar (Guarantor)

the year ended on 31st March 2026 have been audited. However, the Management has exercised due diligence to ensure
that the financial results provide true and fair view of the Company's affairs.
The figures for the quarter ended 30th September 2026 are the balancing figures between the half financial year ended

Rules, 2002 issued Demand MNofice daled 15-09-2025 calling upon the
Borrowers! Mortgagors/Guarantors MIS N, Jayant Kumar Marketing Co. , Mr.
Miraj Navin Shah, Mrs. Mirmala Mavin Shah and Mrs. Jinali Miraj Shah 1o

Property Description: Flat Mo, 304, 3rd Floor, Laxmi Narayan Ressdency, Platinum Wing, Chaturvedi Estate, Retibunde, Yillage-
K.alher, Taluka Bhiwandi, Thane, City Thane, Siate Maharashtra, Pin code-421302.

repay the amount mentioned in the notice being Rs.1,49,54,452.61/- (Rupees 30th September 2026 and the unaudited published year to date figures upto the quarter ended 30th June 2026 1. Amar Kundani
; 4 : EARC 18/1112026
Cue Crare-Forly Mine Lakh Fiity Fﬁ_"" 1:““”‘-“""1 Four Hundrad Eifty Twn 5) The above is an extract of the detailed format of quarterly and half yearly Financial Results filed with the Stock Exchanges ‘AFHO0D1003 54656/ (Borrower] and Trist SC Rs. Rs. Rs. Physical
and Paisa Sixty One Only) as on 08-08-2025 plus interest al the contractual _ a yRey Lhe . . Yes Bank Limited 2 A K rusk 2337 057,580 | 15.00,000- | 150,000/ at ¥
rate on the aforesaid amount and incidental expensesicost, charges efc. under Regulation 33 of Securities and Exchange board of India (Listing Obligation and Disclosure Requirements) AERER - Jyoti Amar Kundani 47 e e o 11:00 AM
incurred! to be incurred within 60 days from the date of receipt of the said notice. Regulations, 2015. The full format of the quarterly and half yearly Financial Results are available on the stock exchange jeo-Camower]
Tha Borrowets/Mortgagoss/Guarantors having failed to repay the amount, notice website - www.bseindia.com and on Company's Website - www.ibinfotech.net.in Property Description; Flat No, 210, Admsasunng 23.255 Sq. Mirs. In Inclusive Of Balconées, 2nd Floor, Building No 2. Phase 1, JP

& heraby glven o the borrowar and public in general that the undersigned has

Ambermnath East- 421501,

_ i p . {
takain Phykleal Posssssion ot i seoperty destiibed Herlibisliv i sierciss oymergy, Phase |, Mear Shiv Temple, Gafwad Pada Road, Dungacevi Nagar, Near Kailash Colony,

of powers conferred on him under Section 13 (4) of the said Act read with the . EARC 181172026
Rule B ofthe said Rulss, 2002 on this 29th day of Dctober, of the year 2026, B122156581 Hdfc Iwo ARl | o] L 8 | Bﬁﬂm af 1;‘;“,_ at | Physicsl
The Borrowers/Morlgagors/Guaraniors menfioned hereinabove in particular By order of the Board Bank L man {Barrowsr) 5C 469 L i R T 1:00 PM

:23 ﬂ;ﬁﬂgﬁ:ﬁ#fﬁ;ﬁ D?:IIEEHI;'E\:"?|?};:E{S-I::§$3:E mncﬁ::g:m Egﬁg?%gﬁna&d Place : Mumbai For IB Infotech Enterprise Limited Property Description: Dharti Park- Type B, Wing E, Flat No. 104, Floor 1, Plot ND.&5, Mear Tata Housing, Behind Shrniwas Park,
Prabhadevi Branch, for an amount Rs.1,49,54, 452.61/- (Rupees One Crore Date : 30th October 2026 Director Village Maan, Boisar East- 401501, Area of Flat- 418 Sq Fi Carpet.

;!.‘.II'I.'!" N|I'1.-E Lakh Fiﬂ]l' Four Thﬂl..lﬂEl'ld Four Hundred Flﬂ'il' Twao and PHiEH 52513?-0"2' EEEEEEIJ?. EIH?HEE?. : Emﬂ .1!_1.1 _1“25
ixty One Only) and interast thereon B02833025, §33571048. EZG0ETTAD Panchal Ashwin C TRUST. Rs. Rs. Rs. o Physical
The Borrower's altantion s invited Lo the provigions of sub-secton (8) of seclion .'HII:IFE Bank i.d {Borrower) &C 469 52,70,820.4)- | 21,00,000- ) 2,10,000- 10:00 AM

[T310f the Act, in respect of the fime available, to redeem the secured assels.
DESCRIPTION OF IMMOVAVLE PROPERTY
Extansion of aguitable mordgage of Flal No. 1401 an 141h Floor, admeasuring

Property Description; Casa Rio- Amazona- £, Flat Mo- 101, 15t Floor, 5 Ko 55, 60/3, Clusier, Behind Lodha Heaven, Katvan Shil
Road, Dombivali [E], Dist Thana- 421204

“IMPORTANT"

e o P o oo pe e e Pusetoym pa o3 | [ il care is taken prioe 12 accuptance of| PUBLIC NOTICE LOST OF SHARES IMPORTANT INFORMATION REGARDING AUCTION PROCESS:
Co-operative Housing Society Lid,, constructed on the land bearing Survey advertising :up]F it i6 not possibie to verify .. BASF INDIA LIMITED , 1. | EMD Demand Drafts (DD} shall be drawn in favor of ‘EDELWEISS ASSET RECONSTRUGTION COMPANY LIMITED - EMD
Nos. 65/8, 75/1 & 752, lying and bearing situated at Village Wadeghar, Taluka | | 1 contents. The Indian Express (P | i ACCOLNT payable al Mumbai
Lo ol Y il il il Limited cannot be held responsible for | xpress Highway: oli {Easd] Mum sharashie-20007%
gﬂ'f;:‘m'f'f;-n?;";‘gﬁjgﬂa‘%i;:tgIl:“:;'m;gfaﬂ?;:fr';?g‘t‘:;{ﬂ”g:g[ﬁ;' such contents, nor for any loss or damage || | Nolice s bereby given thal the cerifcates for the ueidenmensined secusilis of the sampany hastave | || 2. | EMD Payments made through RTGS ehall be to - Name of the Account No, EDELWEISS ASSET RECONSTRUCTION COMPANY
of Kalyan, belongingto Mr Niraj Navin Shahand Mrs. Jinali Niraj Shah incurred as a result of transactions with | t-BEF-ll:E-'-.'.ITjSJFJB:E:l &nd the halder of the said securifies epplicant hashave applied iz the company (o LIMITED - EMD ACCOUNT” Account No : 000405158602, Name of the Bank - [CIC] BANK, IFSC Code © [F5C |CIC0000004
Sd/- companies, Bssocigtions or individuals | ::“dhp‘“-:ﬂﬁﬁ':ﬁ“- i i ke suckid VN 3. | Last Date of Submission of EMD Recswved 1 day prior to the dale of aucton
) 3 sdvertising in 18  newspapers ar | . ! pRrsan W & claim in fesp g secunities should lodge such clalm with the company &2 = : _ -
Place: Wadeghar Kalyan Chief Manager Pﬁﬁnﬁﬁi?gg:ﬁ; Publications. We therefore recommend | | its Regstered office- Unit Nas. 104, 108, 10C {Par), 10¢ Fioor, Gadrej One, Pirajshanagar, Eastem 4. | Place for Submission of Bids 15t Floor, Edefweiss House, off 3T Road, Kalina, Mumbal-400038
Date: 29-10-2026 ager. that readers maks necessary H'H:|I.IH'IEE E:-:FFI'_‘-E.E. Highweay, Mumbai Maharashira-S00079, wilhin 15 days lrom thes dabe, ekes the company will g, | Place of Auction (Web Site for Auction) E-Syclion (hiipefauction.edelwalssarc.in)
before sanding any mm;:ggdgf antering | procesd imisses mplr::alelllzerlﬂ'mles.mll'mtIhrlherhlirr'.aliur' - 5 ; 6. | Contact Person with Phone No. Cusiomer care: 1800 266 6540
INtD &My agreements WIth advenesers or | 380 Marme of the Hoider FOLID NG, ZHARES stinetnie Ma 7.1 Date & Time of Inspection of the Pro z
; e st : — : perty | As per prior appoinimant
otherwise acting on an advertisement in | 1 Kuldip Singh BOKOON9240 | 168 20987193-20937 360 ; = e = — A :
any manner whatsoever, Registerad e Bt - - CIakmart Far defailed fenms and conditions of the sale, please refer to the nk provided in EARC's website |.2. hitps:/fauction.edelweissanc.in
lotiars are not acceptad in responss | hm- - i ) -
ki adieat o ot b - Delhi: 31.10.2026 Name- Maninder Kaur| | Date : 01.1.2026 ~ Authorised Officer
7 u advertiseme Place : Mumbai For Edelweiss Asset Reconstruction Company Limited
PUBLIC ANNOUNCEMENT

LUngdie Ragladsdicn § of ihe Inadiincy annd Bankrupicy Boasd oF ool
g deerssy Riaiutens eoops S Corporatn Deesoon ) Beghdatonm, M6

FOR THE ATTENTION OF THE CREDMTORS OF

M/S. DYNAMIX SECURITIES AND HOLDINGS PRIVATE LIMITED
i  RELEVANT PARTICULARS

hiten O GO DO RS e EDY
2 Date of s oescention of oororais
[ s i)
R sty ks el e g Hi
iEne & Corporeied | negshonod
4 Lorpodatn HeilBy Ped 1 LTl
Wl b e T T
(g o g We i Fey ]
Mo, of T Aeatered offioe

Wl I i, o Ey. o] POl . T babe 1 rmaling -Llﬂ
1% WL
D-Link (India) Limited
CIN: L72900GA2008PLC005775
Registered office: Plot No. U02B, Verna Industrial Estate, Verna, Goa - 403722. Phone: 0832-2885800, Website: https://www.dlink.com/in/en; Email: shares@dlink.co.in

EXTRACT OF THE STATEMENT OF STANDALONE AND CONSOLIDATED UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER AND SIX MONTHS ENDED 30TH SEPTEMBER, 2026

Fopstra of Cormpeiriesd, My

[EC e b N e P

D) Hoamss, Ceen. AR Viechyn Marg, Lorogeos |Lost

o prrcigad offaee (F @) of Lhomitan - SO0 (1

e gan LR (? In Lakhs)
6. | Imolmrcy commencemant dete 0 400 20N | Sr. | Particulars Standalone . . Consolidated . :
. Hﬁ: :,uf_‘:-: T:T TR0k T No. Quarter ended Six months ended | Year ended | Quarter ended Sixmonths ended | Yearended |

ey gy | 30.09.2026 | 30.06.2026 30.09.2025 30.09.2026 | 30.09.2025  31.03. 2026 | 30.09.2026 | 30.06.2026 | 30.09.2025 | 30.09.2026 | | 30.09. 2025 | 31.03.2026 _
§ Nane an regrstraton rumber o Ny, !.n-up-u:-h-— T - Pt (Unaudlted) (Unaudlted) (Unaudlted) (Unaudited) (Unaudlted) (Audited) (Unaudlted):(Unaudlted):(Unaudlted)__(Unaudlted) (Unaudlted)_ (Audited) |

B A A A ERRAT——— | 1 | Total income from Operations 45,369.31 | 45,976.81 37,815.24 91,346.12 73,167.03 | 157,431.56 | 45568.68 | 46,169.22| 38,022.82| 91,737.90  73,584.76 | 158,233.91 |
g ' Accress ard emal of w ieTIm | Adaress: 2003 The Ghamkopey NBarth CHS 2 | Net Profit for the period before tax 3,779.67 3,689.64 3,398.57 7,469.31 6,628.41 | 13,853.23 3,792.51 3,716.80 3,437.13 7,509.31 6,714.32 | 14,006.25

it prTiESARng, B feraanian Lare, GragooasE sty J0007T | | (after Extraordinary items) 1 | | | _ 1 | | | I _

Fgitiored with the Bewed B E-‘P‘:'i Sl com : | 3 | Net Profit for the period after tax 2,816.16 2,740.44 2,511.08 5,556.60 4913.19| 10,294.98 2,825.02| 2,760.65, 2,537.76 5,585.67 4,975.28 | 10,405.82

. fmﬁ""' i "%;:"r'r:l_: ;”__‘:‘n"'" :,_"";“m."';1_"1;;‘:';‘?’;:*_‘:;"?:‘:’ | | (after Extraordinary items) _ _ _ _ . | | | . | .

mi; =m_;__1.:_,_,,_5'| . ,_f;.:,'ﬂ.};ﬁ,.,:ﬂl,r_ﬂ'n;a, _L..__J"' 4 | Total Comprehensive Income for the period 2,846.33 2,730.68 2,531.59 5,577.01 494418 | 10,361.82 2,858.82 | 2,750.01 2,560.87 5,608.83 5,008.14 | 10,475.94
T Lkt ke iision ol v | 1AL L0008 [Comprising Profit for the period (after tax) and
17 Charsens of oocton,, f any, under | Nt Applcatse || Other Comprehensive Income (after tax)] _ | | | | _ | I} [ _ il _

cause (b of sub-secton (B4} of | 9 | Paid up Equity Share Capital (Face Value X 2/-) | 710.10 | 710.10 | 710.10 710.10 | 710.10 | 710.10 | 710.10 | 710.10 | 710.10 | 710.10 | 710.10 | 710.10 |

SRR S | 6 | Reserves (excluding Revaluation Reserve) - - : - -| 47,656.99 - | - | : - - 49,858.43
5 N ol __,,";m_::'hmm ey T as shown in the Audited Balance Sheet of

dentifind 1 act ot Acthorised | | the previous year _

Representatve of oredins N & | 7 | Eamings Per Share (Face value of 32/- each) . . . . . . . . . | .
_} H:w:f;*i'_ﬂ“f"“"ﬂ”'—"ﬂ [ g 1. Basic (*not annualised) . 7.93" 7.72* 7.07* | 15.65" | 13.84* | 29.00 | 7.96" | 7.78" | 7.15" | 15.73% | 14.02* | 29.31 |
) e R | | 2. Diluted (*not annualised) ! 7.93* | 7.72% 707" 1565* |  13.84* | 29.00 | 7.96" | 7.78" | 745%|  1573*|  14.02%| 29.31 |

RS e S o Notes:

Notice s hereby geen that the Netional Company Law Tribunal has ordensd the a) The above unaudited standalone & consolidated financial results have been reviewed by the Audit Committee and approved by the Board of Directors at its Meeting held on 31st October 2026. The statutory auditors have

commencement of a comporaie Msoivency fesolution pocess of the s, Dynamin
Eecurities and Holdings Private Limited o0 3010 2076

Thee crmeftors of M s Dynamin Securities and Holdings Private Limited are ferety, caled
Loon D Sulnil thes caeme with peool on of belors 1411 006 o (he irmerm rsstiutann b)
professaandl g1 The Bk mantrnsd BERAST &Ly P 30 C)

expressed an unmodified review conclusion. The unaudited standalone & consolidated financial results have been prepared in accordance with Ind AS prescribed under Section 133 of the Companies Act, 2013, and other
recognised accounting practices and policies and is in compliance with Regulation 33 of the SEBI (Listing Obligations and Dislcosure Requirements) Regulations, 2015.

The Company operates in a single reportable business segment namely networking products.

The above is an extract of the detailed format of quarterly financial results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full financial

Thee financas creditons shall satemit ther clanrms with proof by stectrone means onfy. Al other results of the Company are available for investors at https://investors.dlink.co.in, www.nseindia.com and www.bseindia.com. The same can be accessed by scanning the QR Code provided below.
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